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I, the Chairmw of the Committee on Private Members' Bills and 
Resolutions. havinJE been authorised by the Committee to present the 
Report CD their behalf, prel8Dt thia Fiftieth Report. 

2. The Committee met on 28 March, 1988 for-

I. Examination of the Conmtution (Amendment) Bill, 1988 
(Amendmnt of article 276) by Shri Anoopchand Shah under 
rule 294(1)(a) of the Rules of Procedure. . 

II. ClaIBiflcation and allocation of time for diacuaaion of Bills 
(trid£ Appendix) under clauses (b) and (c) of rule 294(1) of 
the Rules of Procedure. 

m. Allocation of time under rule 294(1)(e) of the Rules of Pro-
cedure to the Resolutions at item. Nos. 2 and 3 set down in 
the List of Business for Wednesday, 30 March, 1988. 

E.mmination of Constitution (Amendment) Bill 

3. The Committee considered the Bill and arrtved at the follOWIng 
findings as a result of their examination of the Bill:-

Finding. of the Committee 

The Constitution (Amendment) Bill, 1988 (Amendment of article 
276) by Shri J\noopehand Shah. 

The Bill seeh to amend the Constitution with a view to ralse the 
ceiling of taxes on professions, trades, callings, employments, etc. 
leviecf by a State from Rs. 250 per annum to as. 1,000 per annum. 

After considei'1ng all aspects of the Bill. the Committee recommend 
that the member may be permitted to move for lea,"e to introduce the 
Bill. 

ClasiJiccation and aZloeation of time to Bill;: 

4. The Commlttee then considered classiftcation and allocation of 
time to five Bills specifled in Appendix. . 

5. After considering all aspects of the BIllI, the Committee recom-
mend that :ill the BHls referred to in the Appendix be placed in cate-
gory 'B '0 The Committee recommend allocation of time lor each of the 
Bills as shown in column 5 of the Appendix. 

[p.T.O. 
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Allocuticm of time to Baolut'iou 

6. The Committee recommend allocation Of time to resolutions .. 
followa:- -

(1) Resolution by Shri G. M. Banatwalla regarding 2 hours 
15--Point Programme. 

(2) Re&olution by Sm Pratap Bhanu Sharma regard- 2 hours 
ing unemployment. 

7. The Committee recommend that-

(l) Shri Anoopchand Shah be permitted to move for leave to 
introduce his Constitution (Amendment) Bill; 

(U) the classification and allocation of time to Bills by the Com-
mIttee, as shown in the Appendix. be agreed to by the 
House; and 

(Iii) the allocation of time to resolutions. as shown in paragraph 
6 above, be agreed to by the House, 

NEW DrLIII; 

March 28. 1988 
Chaitra 8, 1910 (SaJca) 

M. THAMBI DURAl, 
Chainncm, 

Committee on PriNte MemberI' Billl 
aftd Ruolutionl. 



APPBNDIS! 

SI. No. Naau or tho BiD ad tho BiD No. CateIorY TIme 
~1JI.cbarIe I'OCICIID- I'OCICIID-

mmded a.dod 

1 2 3 4 5 

1. The B'leatial Co:ll'Ilojitios (Amondmeat) 101 ~ 1981 B 2 houri 
BiD. 1981 
~s." of 6IdIMu 6-C _10-.4) by 
SbrI LS. Rao. 

1. The Coll!tltutloll (AmondmMt) BiD. 11188 , ~I'" B 2 houri 
(........., of IftIcIa 211 .. 224) by 
SbrI V.S. ICriIIIDa Iycr. 

3. Tbe Call1tltutloD (Amendment) BW. 1_ 10 ~ 1_ B 1 houri 
~ of ..",. 366) by Sbrl 'I'IIaIIIpao 
'I'IIDm.I. 

4. Tile IDdiaD BvicIeIK:e (A ....... pwd) Il0l. I_ II 011_ B 2 boan 
~ ad of .... 16) by Prof. M8dbu 
Daada¥ate. 

5. The Collttltutloa (A .......... ) Il0l. 1918 13 fll918 B 2 lIGan 
UwwIsIDII • "". 212) by SIIrI ..,.....,. 
'I'baaIM. 
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